
--
,, 

.. 

.. 
' .. 

. . . 
-
l 

. . 
l 

.. 

CENI'RAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEN:H, ALLAHABAD• 

Allahabad this the 25th Say of l'1ay, 2004. 

original Application No. 1056 of 2003. 

(Open CeurtJ 

Hon'ble I-tr. Jus tice S.R. Singh, Vice-Chairman. 
Hon• bl e :.itr . s .K. Ha Jra, :-ternber- A. 

1. Dilip Ku.oa r p,-.nJey a/a 35 years 

S/• Sri Ram Pra tap Pandey 
R/o opposite State Bank Of India, 

Kaptanganj, Di s tt. Oeoria. 
/ 

, 

2. Ra:n Kwna r Tri1">athi S/e Sri Lakshmi Prasad Tripathi 
R/o Vill. Padari, Post- ~-1ahuwar vaya Raya th, 

'.li s t t. Ba sti. 

• ••••••• Applicants 

counsel f o r the applicant s :- Sri H. P . Mi shra 

'! E RS U S -------
1. Union of Ind i a through the Secretary, 

M/o communications, o /o Posts, New Delhi. 

2. The S lpe r i nte ndent of Post Of fices, 

Bast! Division , B2 sti. 

3. Assista nt Supe rinte nd0nt of Pos t Off i ces , 
Basti Sub Division, Basti. 

4. Assista nt !Supe rinte ndent of Post Offices, 

Bansi Sub Divi s ion, Bansi , Di stt. Ba st! • 

••••••• Respondents 

Counsel for the r espondents :- Sri R.c. Joshi 

0 R D E R - - - - -
By Hon' b l e Mr. Justice S .R. Singh, VC . 

• 

The applicants he r e in were appointed as substitute 

E . D. r-t.P on 08 .07 .1999 and 25.11.1998 respectively. It is 

alleged that since their appointment, they are discharging 
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their duties with full satisfaction to their superiors. 

The relief claimed herein is that the respondents may be 

d irected to regularise the services of the a ppl i cant s on 

the ir r espective posts and pay r egular pay sca le. In 

opposition to the O.A , the responde nts have filed counter 

\ 

reply s tating therein t hat a policy decision to dis-cont inue 

the prevail ing system of appointing substitute c .o.s has been 

taken and, therefore, the applicants are not entitled to 

continue on the post a s s ubstitute. In t hi s connectien 

reliance has been placed on the letter dated 05.09.2003 

t l'1e validity of tJhich was the s ubject matter of challenge 

in o .A No. 1075/03 and o.A No . 1109/03. 

2. Having hea rd c :>unsel for the parties and regard being 

had to the order passed in O .A Nos . 1075/03 and 1109/03, the 

present O .A i s disposed of with direction t .hat in case the 

applica nt s file r epresentat i on a l ong\<1i t h docume nts in s upport 

of their claim for regularisation, the competent a uthority 

s hall look into their g rieva nces and t ake a ppr opriate 
~ o-f 11'~&d:~,, ~ 

deci sion in accordance with the sche meJt if a ny, t·1 ithin a 

peri od of 2 months from t he date o f r e ciept of r e presentaticn. 

It i s made clea r that pending decision of the r epr esentation. 

t he applica nts may be a llowed to c ontinue, if they have not 

been dis- engaged by now. 

3. According l y the o .A is disposed of with no order 

a 3 t o cost s . 

Mernb r- A . 

/Anand/ 

~ 
~ 

Vice-chairman . 
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